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Vinod Kumar Girdharilal      … Applicant 

v. 
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Date: 12.11.2025               Adv. Aniruddha S Kulkarni 

 

  

  

  

  

 

Standing Counsel 
Chhatrapati Sambhajinagar
Municipal Corporation
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Annexure-4 Monitoring Test Reports 

Ambient Air Quality Monitoring Report 

 

 

 

April 2025 May 2025 

ANNEXURE-2 (Colly)183



  
 
 

Soil Monitoring Report 
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Ambient Noise Monitoring Report 
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Ground Water Monitoring Results 
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Dr Abhishek Chakraborty      Phone: + 91-22 -2576-5853 
Assistant Professor       Email: abhishekc@iitb.ac.in 
Environmental Science & Engineering (ESE) Department 
Indian Institute of Technology Bombay 
Powai, Mumbai - 400076 

Date: 10.06.2025 
To 
GNI Infrastructure Limited 
Gut No. 107, GN House, 3rd Floor,  
Next to Renukamata Mandir Kaman, Beed Bypass Road  
Chhatrapati Sambhajinagar, Maharashtra-431 007 
 

Subject: Third Party Audit Report for Legacy Waste Remediation by Biomining at Naregaon, 
Chhatrapati Sambhajinagar, Maharashtra, India. 

 
Reference/Work Order No:  NO/CSMC/SWM/603/2024 dated September 23, 2024 

Chhatrapati Sambhajinagar Municipal Corporation, Main Building, Town Hall, behind 
Post Office, Sambhajinagar, Maharashtra 431001  

 

I am reporting herewith the site visit report done by our team member on 31st May, 2025 on 
the above-mentioned subject. The project is awarded to a contractor/bidder for reclaiming the 
site as zero waste land. Currently, work is on progress with multiple machines of bio-mining 
with connected load of DG Set on the site. This report is summarized by the following points as 
given below:  

1. Biomining activities has been started on September 27, 2024 for the estimated quantity 
of 10,00,000 Tons, during the post-monsoon period at the same dumping ground. 
Approximately 7,53,960.88 MT quantity was processed for bio-mining till the date of 
31st May 2025 as per the log book provided by the bidder. The Log book from 
September 27, 2024 to May 31, 2025 is attached as Annexure-1. 

2. The site was outfitted with a high-capacity bio-mining machine called “Vajra 350 TPH”, 
equipped with power screens, water tanker along with a weighing machine and a Finlay 
power screen. The shredder is not available on the site. 

3. The operation was supported by four JCBs and six excavators for executing biomining 
tasks, with electrical power supplied by an on-site DG Sets with a capacity of 250 KVA & 
380 KVA. The photographs of the site visit and machineries are attached as Annexure-2. 

4. To ensure continuous operation, tippers/dumpers were utilized, as the process runs for 
15 hours per day, according to the bidder's statement. 
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BETWEEN 

AND 

31 JAN 2025 

MEMORANDUM OF UNDERSTANDING / MOU 

CS 295443 

Chhatrapati Sambhajinagar Municipal Corporation, having its office at First Floor, Administrative 
building, Town hall, Chhatrapati Sambhajinagar. 431001, hereinafter referred to as the "CSMC" 
which expression shall, unless repugnant to the context, mean and include its successors, 
administrators and assigns of the FIRST PART. 

s0322 

GNI INFRASTRUCTURE LIMITED, having its office at, Gut no. 123, Opp. Videocon international, At 
Chitegaon, Paithan Road, Chhatrapati Sambhajinagar hereinafter referred to as the "Biomining 

Contractor" which expression shall, unless repugnant to the context, mean and include its 
Successors, administrators and assigns of the SECOND PART. 

Sambhajin 

ANNEXURE-4191



GNI INFRASTRUCTURE LIMITED, having its ofice at. Gut no. 123, Opp. Videocon International, At 
onitegaon, Paithan Road, Chhatrapati Sambhaiinagar hereinafter referred to as the "Road 

Contractor" which expression shall, unless repugnant to the context, mean and inctu o 
SUccessors, administrators and assigns of the THIRD PART. 

WHEREAS: 
A. Ine CSMC is engaged in the monitoring of MunicipalSolid Waste (MSW) and Legacy Waste 

ougn biomining, which generates by-products such as inert material, aggregates, and soll 

like material. 

AND 

B. The Biomining Contractor is engaged by CSMC in the processing and disposal of Municlpal 
Solid Waste (MSWV) and Legacy Waste through biomining at Chh. Sambhajinagar, which 

8enerates by-products such as inert material, aggregates. and soil-like material. 

G. The Road Contractor is engaged in road construction and is willing to utilize suitable by 

products generated from the biomining process in accordance with the Ministry of Road 

Transport and Highways (MoRTH) guidelines. 
D. Ihe MoRTH guidelines permit the use of processed waste from municipal solid waste for road 

Construction purposes, subject to guality and performance criteria. 

NOW, THEREFORE, IT IS HEREBY AGREED BY AND BETWEEN THE PARTIES AS FOLLOWS: 

1. Scope of the Agreement 
1.1 The Biomining contractor shall make available the by-products of biomining, 
including inert material and soil-like substances for utilization in road construction 

projects undertaken by the Contractor. 
1.2 The Road Contractor shall collect, transport, and utilize the said by-products as per 
the MoRTH guidelines / circular file No: RW/NH-33044/27/2024/S&R (P&B) dated 23rd 
September and in compliance with MPCB letter No. MUDMD/SMM/1250/2024-25 dated 

31s December 2024 as applicable for environmental and safety regulations. 

2. Quality and Compliance 
2.1 The CSMC shall ensure that the by-products meet the necessary specifications and 

standards prescribed by MoRTH for road construction purposes. 
2.2 The Biomining Contractor shall be responsible for testing and verifying the suitability 
of the by-products before their utilization in road construction projects. 

3. Responsibilities of the Biomining Contractor 
3.1 Facilitate the availability of segregated biomining by-products for use in road 

Construction. 

3.2 Provide necessary documentation regarding the composition and processing of 
biomining by-products. 
3.3 Ensure compliance with environmental norms while handling and supplying by 

products. 

4. Responsibilities of the Road Contractor 

4.1 Ensure the transportation and use of by-products in accordance with MoRTH 
specifications. 
4.2 Obtain necessary approvals and clearances for using biomining by-products in road 
Construction. 

4.3 Bear all costs associated with the transportation, testing, and utilization of the 
material. 
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5. Duration and Termination 
5.1 This MoU shall remain valid for a period of 12 months from the date of execution 

unless terminated earlier by mutual consent. 
5.2 Either party may ternminate this MoU with a notice of 30 days' Notice Period in writing 

if the other party fails to comply with the agreed terms and conditions. 

6. Indemnity and Liabilities 
6.1 The Contractor shall indemnify and hold the CSMC harmless against any claims, 

damages, or liabilities arising from the use of biomining by-products in road 

Construction. 

6.2 The CSMC shall not be responsible for any defects in the constructed road resulting 

from the use of biomining by-products. 

7. Dispute Resolution 

7.1 Any disputes arising out of or in connection with this MoU shall be resolved amicably 

through mutual discussions. 

7.2 If the dispute remains unresolved, it shall be referred to arbitration in accordance 

with the Arbitration and Conciliation Act, 1996. 

8. Miscellaneous 

8.1 This MoU does not create any legal or binding obligations for the sale or purchase of 

biomining by-products but serves as an understanding between the parties. 

8.2 Any amendments or modifications to this MoU shall be made in writing and signed 

by both parties. 

8.3 

This Non-financial MOU is only for use of Biomining byproduct in Road construction. 

The byproduct shall not be used any other site as mentioned otherwise by CSMC, if the 

Biomining inert byproduct is used or disposed at other site except road construction CSMC 

may take serious action against the Road Contractor. 

IN WITNESS WHEREOF, the parties hereto have signed this MoU on the 31st January 2025 at Chh. 

Sambhajinagar. 

For and on behalt utt 
Deputy ComnissionpI. o5 laer 
Chh. Sambhajinag 

"�SMC 

(-) Nikli soni 

MunicipaGAgoration 

For and on behatf of 
GNI Infrastructure LIMITED 

Authorized Signatory 
"Road Contractor" 

For anatof 
GNI Infrastructure LIMITED 

Authorized Signatory 
"Biomining Contractor" 

cs» Archana Ninba Rogtet A 
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